221 Re. Drought SRAVANA 9, 1895 (SAKA) in Bihar 222
2 hrs, They had drought last year. They have
drought this year. While the rainfall m

RE: DROUGHT AND SCARCITY
CONDITIONS IN BIHAR

SHRI JYOTIRMOY BOSU (Diamand
Harbour): Sir, we gave notice of an
Adjournment Motion, and I wamt 1o
say a few words about it (Interruptions)

MR. SPEAKER: This cannot be done
every day; no arguments please. [ am
not allowing it.

(Interruptions)

memer wgleq WM A\ MT A
ARV AT AN AT T AN

v t'\‘
nermis:

1 am not going to make it a
practice.  Nothing without my
sion,

(Inierruptions)

MR, SPEAKER: Do not make this su
common every day. 1 allow you call
attention motion; one or twoe 377, There
are a number of occasions on which to
express vourself,  What isv this? Do not
do it every day. 1t wastes a lot of time
of the House unnecessarily.

(Interruptions)

MR. SPEAKER: Why do they do like
this every day? 1 cannot understand 1.
1 will be sending your motion to the
Minister to make a statement on it
because we have already discussed it in
the last week and I shall sec if there is
anything new which I could find in it

(Interruptions)

MR. SPEAKER: One minute each.

SHRI A. K. M. ISHAQUE (Basirhat):
It is a bad precedent, Sir.

MR. SPEAKER: I tell you that I am
‘not going to do it after this.

SHRI JYOTIRMOY BOSU: Five of us
‘from the opposition parties travelled 150
miles by road from Mughalsarai up to
Gaya. On both sides of the G. T. Road,
the whole area is barren and dry. We
found that g ration shop where 400 cards
‘were registered had only 1 bag of rice.

350 mm, so far this year it has ot
exceeded 78mm for the three districts of
Saharsa, Aurangabad and Gaya. Out of
a total population of 20 lakhs of people,
15 lukhs are landless labour and marginai
farmers and small farmers, who are
starving. 14 starvation deaths have taken
place, 12 in Amao Panchayat in Bhaohua
and 2 in Parachitti in Gaya district, It
is a shame on the country before the
whole world. We want food to be rushed
to these areas.

SHRI  SHYAMNANDAN
(Begusarai):  Only two days
non-oflicial  delegation of MPs  visited
some of these drought affected ureas.
They have found the conditions extreme-
ly disturbing. Today we read in the nows-
pupers thut the Minister of Food amd
Agriculture visited Bihar  and told the
Bihar people, “Food for yourself! That
1s i very callous kind of response to the
extremely  disturbing  situation that pre-
vails in  Bihar. Should we not feel
disturbed?  There is a complete collapse
of the public distribution system. Feod
is not availuble. Therefore, we think
there is an urgent need for discussing this
stthject,
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SHRI P, K. DEO (Kalahandi): The
M.Ps. belonging to various parties visited
the areas where there have been starvation
deaths. They were the eye-witnesses. So
far as Orissa is concerned, during the dis-
cussion on Orissa Budget, every speaker
spoke about starvation deaths in that part
of the country. But all the starvation
deaths are being demied by the Govern-
ment. There is a specific provision for
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the adjournment motion to discuss a mat-
ter of urgent public importance. If a
matter of starvation deaths is not a matter
of urgent public importance, what else can
‘it be? There could not be a more appro-
priate occasion to censure the Govern-
ment

So, T request you, on behalf of my
party, to reconsider it and to permit an
adjournment motion so that there could
be a threadbare discussion on this subject.
Our submission for g minute or two I8
not going to solve the problem.

SHRI DINESH  SINGH (Pratap
garh): There should not be an  impras.
sion created in the House that we on this
side are not concerned about food situa-
tion or drought situation, We are equally
concerned about it. We have also been
1o some of these areas. I have myself been
to my constituency and to some other
arcas which are drought-stricken areas. I
think, this is a matier that we should
consider not in an adjournment motion
form but in some other form where we
can all express our views and adopt a
constructive attitude. 1 would, therefore,
supgest that we should not take it as an
adjournment motion but we might con-
sider discussing it in some other form
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SHRI KRISHNA CHANDRA

HALDER (Ausgram): 1 have written

1o you a letter for raising the matter

about Burdwan University. ..

MR. SPEAKER: I did not allow it
Papers to be laid.

13.21 hrs. -

PAPERS LAID ON THE TABLE

AMENDMENT TO  DELIMITATION or
PARLIAMENTARY AND  AssembLy Consil-
TueNcies ORDER, 1966

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AMND
COMPANY AFFAIRS (SHRI NITIRAJ
SINGH CHAUDHARY): [ beg to luy on
the Table a copy of Notification No. 5.0.
267(E) (Hindi and English  versions)
published in Gazette of India dated the
4th May, 1973 making certain amend-
ment in Schedule IX to the Delimitation
of Parliamentary and Assembly Consli-
tuencies Order, 1966 in respect of the
State of Tamil Nadu, under sub-secticn
(2) of Section 9 of the Representation of
the People Act, 1950. [Placed in Library.
See No. LT-5243/73].

REPORT ON WORKING OF Derosit INsur-
ANCE CORPORATION, BOoMBAY

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): 1 beg to lay on the Table a
copy of the Report (Hindi and English
versions) on the working of the Deposit
Insurance Corporation, Bombay, for the
year ended the 31st December, 1972
alnog with the Audited Accounts, under
sub-section (2) of Section 32 of the
Deposit Insurance Corporation Act, 1961.
[Placed in Library. Sce No, LT-5244/
73].

AMENDMENT To ORIssA
RuLes, 1961

IRRIGATION

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): I beg
to lay on the Table a copy of Orissa
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Notification No. S.R.0. 479/73 (Hindi-
and English versions) published in Orissa
Gazelte dated the 28th May, 1973 making
certain amendment to the Orissa Irriga-
tion Rules, 1961, under sub-section (3) ot
Section 53 of the Orissa Irrigation Act,.
1959, read with Clause (c) (iii) of the
Proclamation dated the 3rd March, 1973
issued by the President in relation to the
State of Orissa. [Placed in Library. See
No. LT-5245/73].

CompaniEs (CENTRAL Govt.'s) GENERAL
RULES AND FORMS (AMENDMENT) RULES,
1973

THE DEPUTY MINISTER IN TLE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): I beg to lay on the
Table a4 copy of the Companies (Central
Government's) General Rules and Forms
(Amendment) Rules, 1973 (Hindi and
English versions). published in Notifica-
tion No. G.SR. 667 in Gazette of Indin
dated the 30th June, 1973, under sub.
section (3) of Section 642 of the Com-
panies Act, 1956,  [Placed in Library.
See No. LT-5246/73).

COMMITTEE ON THE WELFARE OF
SCHEDULED CASTES AND SCHE-
DULED TRIBES

TWENTY-FIRST REPORT

SHRI BUTA SINGH (Rupar): I beg
to present the Twenty-first Report of the
Committee on the Welfare of Scheduicd
Castes and Scheduled Tribes on the
Ministry of Education and Social Welfare
(Department of  Education)—Admission
and other facilities for Scheduled Castes
and Scheduled Tribes in the Indian Insti-
tutes of Technology and Indian Institute
of Seicnce, Bangalore.

13.22 hrs.

MATTER UNDER RULE 377

MaHArASHTRA-Mysore BomrpEr DispuTe

PROF. MADHU DANDAVATE
(Rajapur): With your permission,
under Rule 377 [ am raising a very
important issue.



